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The 5th January 2015

No. 2/Thana-10-30/2014 H.(P)-27—Whereas, the State Government of Bihar has
communicated its decision regarding creation of '"Bamdah Police Station" in the district of
Jamuai vide Home (Police) Department's sanction order No. 3231 dated 11.04.14;

Now, therefore, in exercise of the powers conferred by section-2 (S) of the Code of
Criminal Procedure, 1973 and Section-8 (1) of Bihar Police Act, 2007 the State
Government, hereby, declares the creation of '""Bamdah Police Station' with effect from
the date of publication of the notification. Its local jurisdiction shall be as follows:-
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S.No. Name of Panchayat Name of Revenue Village Name of P.S from

which jurisdiction

Village has been

removed

1. Bamdah 1. Bamdah Chandramandi
2. Fitkoria Chandramandi
3. Chandosol Chandramandi
4. Katijhal Chandramandi
5. Pipra Chandramandi
6. Bandarbhagua Karharia Chandramandi
7. Dhodsa Kola Chandramandi
8. Keluadih Chandramandi
9. Domuhan Chandramandi
10. Kudwa Chandramandi
11. Barmasia Chandramandi
12. Manjhla kol Chandramandi
13. chhind Patthar Chandramandi
14. Tarakhar Chandramandi
15. Baghapathar Chandramandi
16. Jogiatola Chandramandi
17. Lohsina Chandramandi
2. Chaufla 18. Chaufla Chandramandi
19. Kenbanwan Chandramandi
20. Chhata Chandramandi
21. Mira Chandramandi
22. Bhalua Chandramandi
23. Hethsapha Chandramandi
24. Khori Chandramandi
25. Salaiya Chandramandi
26. Murli Chandramandi
27. Karmatand Chandramandi
28. Mudatand Chandramandi
29. Ganaiya Chandramandi
30. Banpokhara Chandramandi
3. Thadhi 31. Thadhi Chandramandi
32. Vishodah Chandramandi
33. Jhagarman Chandramandi
34. Gobardaha Chandramandi
35. Upar sapaha Chandramandi
36. Baratand Chandramandi
37. Sijua Chandramandi
38. Dotana Chandramandi
39. Mohania Chandramandi
40. Chhotki Kerwatand Chandramandi
41. Madhuro Chandramandi
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42. Naukadih Chandramandi
43. Satpokhra Chandramandi
44. Mada damgi Chandramandi
45. Bedash Chandramandi
46. Khutmo Chandramandi
47. Harla Lakda Chandramandi
48. Harihpur Chandramandi
49. Basmania Chandramandi
50. Chhatakusam Chandramandi
51. Rajosarai Chandramandi
52. Godalwari Chandramandi

By order of the Governor of Bihar,
RAMJIWAN SATYARTHY,
Deputy Secretary to Government.
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